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Qr.io.l dated 30,4,2003
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Heard Ms.Re«R.Panda, the learned

counsel for the applicant and Shri B.Dasfv\,
learned Addl .Standing Cowmsel (;m whom a copy

- Q}X&/\,\,&\M Ef this O.A., has already been served)f appearing
for the Respondents.
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the Assured Career Progression (AL .Ps) Scheme

in favour of the applicant is the subject matte

of dispute jn the instant case. It is the case




op 232 /2

[assS

NOTES OF THE REGISTRY

£

ORDERS OF THE TRIBUNAL .

=

(o2 acfrﬁ» hes

L, &,ML,J R L -}o Q
UK A (oo D
bfls’ Qy}fy

Sy 2v- ek

ot [ 7oA B
S

v Sele T
| B

il
=

>

of the applicant that even though ’nc; has

made representations to the Respondents under
Annexure.l series, the same having been
unheeded to, he has approached this Tribunal
in this Original Application under Section

19 of the A.Tsact, 1985, for redressal of

his grievances.

Having heard the learnsd counsel
of both the sides, the Respondents are hereby
directed to considdr the grievances of the
applicant (3s raised in his representation
as well as in this O.A.]and pass appropriate
orders within a period of 90(ninenty) days
from the date of receipt of copies of this
order.

with the above observations and
directions, this O.A. is disposed of at the
stage of admission itself. No costs.

Send copies of this order along
with copies of this 0.A. to Respondents and
free copies of this order be handed over to

the learmed counsel for both the sides.
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